7/9/22, 3:36 PM

Seventeenth Loksabha

=

Title: Statement regarding Government Business during the week
commencing Monday, 24th June 2019 and submission made by

Members.

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN THE
MINISTRY OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ARJUN RAM MEGHWAL): With your kind permission, Sir, |

rise to announce that Government Business during the week

commencing Monday, the 24™ of June, 2019 will consist of :-
Discussion on the Motion of Thanks on the President’s Address;

Resolution for Extension of President’s Rule in the State of Jammu &

Kashmir for a further period of six months beyond pnd July, 2019 under
Article 356 (4) of the Constitution of India;

Discussion on Statutory Resolution seeking disapproval of the Muslim
Women (Protection of Rights on Marriage) Ordinance, 2019 (Ordinance
No.4 of 2019) and consideration and passing of the Muslim Women
(Protection of Rights on Marriage) Bill, 2019 — after its introduction;

Discussion on Statutory Resolution seeking disapproval of the Jammu
and Kashmir Reservation (Amendment) Ordinance, 2019 (Ordinance
No.8 of 2019) and consideration and passing of the Jammu and Kashmir

Reservation (Amendment) Bill, 2019 — after its introduction;

Discussion on Statutory Resolution seeking disapproval of the

Homoeopathy Central Council (Amendment) Ordinance, 2019
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(Ordinance No.11 of 2019) and consideration and passing of the
Homoeopathy Central Council (Amendment) Bill, 2019 — after its
introduction; and

Discussion on Statutory Resolution seeking disapproval of the Aadhaar
and Other Laws (Amendment) Ordinance, 2019 (Ordinance No.09 of
2019) and consideration and passing of the Aadhaar and Other Laws
(Amendment) Bill, 2019 — after its introduction.
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DR. (PROF. KIRIT PREMJIBHAI SOLANKI(AHMEDABAD
WEST): Sir, I would like to make a submission on the subject of
resettlement and rehabilitation of Scheduled Tribes affected by
acquisition of their land for Central Government projects, and their

forest rights. Land has been acquired for mining.
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HEIGT 3@ 3T TG B! HIAGA! H SIST ST T8 TR 3FRIY
g |

SHRI D. RAVIKUMAR (VILUPPURAM): Thank you, hon. Speaker,
Sir. I humbly submit that the following matters may be taken up in the

next week’s agenda.

The entire delta region of Tamil Nadu is reeling under water scarcity
and struggling to start Kuruvai season crop cultivation. Cauvery River
Water Management Board already ordered the Karnataka Government to
release water to Tamil Nadu as per the final order of the Supreme Court.
But the Karnataka Government is yet to release water to Tamil Nadu. ...
(Interruptions). This i1s complete violation of the Supreme Court order.
...(Interruptions) A discussion followed by a resolution of the House is

necessary to resolve this interstate crisis....(/nterruptions).
HON. SPEAKER: Hon. Members, please sit down.

SHRI D. RAVIKUMAR: Secondly, the Tamil Nadu Assembly have
passed two Bills to exempt Tamil Nadu from NEET. The Bills are still
pending with the Central Government. Three students, who failed in the
NEET committed suicide this year.

AT & AT HIVUT Hd ST |

SHRI D. RAVIKUMAR : A discussion in this House is necessary to

find a way to resolve the issue. Thank you.

SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM):
Respected Sir, I urge upon the House and the Chair to include the

5/14



7/9/22, 3:36 PM

following matters in the next week’s agenda:-

Discuss immediate effective steps to face acute water shortage in Tamil
Nadu by implementing the order of Cauvery River Water Management
Board and find a lasting solution for raising groundwater table as an

urgent measure before linking rivers in the South. ...(Interruptions)
Discuss the measure to remove ...(Interruptions)

This is not a debate. ...(Interruptions) I am requesting you to

include this. ...(Interruptions)

AT e : AT ST, 31U 96 S80, A R W g |

319 9t §3 SR |
AT 3eE : 3T YT fawg 3@ fean § | 31d 96 o3 |

SHRI THOL THIRUMAAVALAVAN : Sir, [ am coming to my next

matter to be included in the next week’s agenda:-

(2) Discuss the measure to remove the sense of insecurity in the

minds of medical aspirants. ...(/nterruptions)

A 3egel : OY. I T oft |

PROF. SOUGATA RAY (DUM DUM): Sir, let him finish. ...

(Interruptions)
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down.

HON. SPEAKER: Please sit down. 3T0= TR fawg 3@ fean § | smuae
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WA 3ede: 3§ RPIS H 3R $© ! S |

(Interruptions) ... *

PROF. SOUGATA RAY : Sir, let the House be in order. ...

(Interruptions)

SUSHRI S. JOTHIMANI (KARUR): Sir, let him finish.

(Interruptions)

AT 3Fel: i, ST JhUS T8l gIdT 8 |

PROF. SOUGATA RAY: He should read his submission quickly.

A e AT ST, 395 had IR ST glaT g |

3! PIs [0 IJAT § aF 3T SIRY 3HfaR § [, R YKTd
AU, 390 had TS HIATgIdI g |

A el A 9aw, Rbis § 3 &1 g | 3761 JieH=H
MRSt NP HMgPd1R |

AT e AT e it GRId I St |

AT & HTUDT DS hUS [y g dl it ST |

SHRI THOL THIRUMAAVALAVAN: Speaker Sir, thank you.
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My second matter, which I request you to include in the next week’s
agenda, is “Discuss the measure to remove the sense of insecurity in the
minds of medical aspirants of Tamil Nadu resulting in the continuing
suicide deaths due to the denial of social justice benefits due to NEET
that affects the meritorious students from rural areas and deprived

sections of the society.”

PROF. SOUGATA RAY: Mr. Speaker, Sir, thank you.

[ propose that the following items should be included in the list of
business for the week commencing on 24™ June, 2019.

The condition in the public sector undertaking, the BSNL, which 1is

making huge losses and where permanent and contract workers are not

getting their salaries regularly. The contract workers in Kolkata have not

got salaries for five months.

The matter of Jet Airways, which has been lying closed and has been

referred to the NCLT and where its 20,000 employees are without jobs.

HIEHIT e : A GG, 310 Had YeH I |

Ut HTa ¥ ; § Sic 3R Su9EAd giHl &1 f[dvd SeHT a8l § |

s v pAR (@oWTe): 3Hehe AEICy, 3ATA JwTe Bl BT
# fagfafad fawal o1 gamaw fear S |
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1. < H A% qun, = 9y1, R Fem, qudl g9 T
31T gATd 3I-3ET IHd R 814 9 faprg yH Sar g |
Y 3R OY1 §gd @4 BIdl & | 3fdl: T Y — Tb gAId Pl
ifcr Y R foar S |

2. fUsd & auf J Iuf &1 HH 91 81 J U S B Ial A

TR 0god Hohe dgdT ST IETE |

31d: QR dTerel, il 9 STatedl T SHuigR B @1 Aol o
QTordT ¥ URY fHaT SME | ...(cTay™)

... (Interruptions)

HON. SPEAKER: Shri Ravi Shankar Prasad.

... (Interruptions)

ft srATgE A Sifawll (FeRTaTG): W, ...(SHaUM)
HFIT 3eTel : T 3MUH! SRT 3R & §IE JIe o [o7d IHT T |

HEATT el : AMHY Id WH YIS St |

A A : A1 HAt O P Sia &b de SiRT AR B |
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AT T8 : I IYH UhTE Sl & dia & d1¢ MUBTAH ¢ |

A1 3 : H dforifed fos i & SR A A T E |

A A : A Id YH TTE St |

AT SIH& : AT TS0 Y9 RIFS S Sid 38 § |

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER
OF COAL AND MINISTER OF MINES (SHRI PRALHAD
JOSHI): Now, the hon. Minister will introduce the Bill.

(Interruptions) Please listen to me. At least allow me to complete. . ...
(Interruptions) You please listen to me first. Please listen to me.

(Interruptions) Dr. Shashi Tharoor, please listen to me. ...(Interruptions)
Now, he will introduce the Bill. ...(Interruptions) Please listen to me. I

am telling you about the procedure. ...(Interruptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA) : Sir, the List of
Business has to be followed in the House. ...(Interruptions) It has got

nothing to do with majority or minority. ...(/nterruptions)

SHRI PRALHAD JOSHI : Sir, the Rules are very clear.

(Interruptions) Please listen to me for a minute. ...(/nterruptions)

11/14



7/9/22, 3:36 PM

WA 3ede : -1 Hat off 37+t ot S AT § |

SHRI PRALHAD JOSHI : Mr. Premachandran, you are a learned

Member. ...(I/nterruptions) Please listen to me. ...(Interruptions) After

he says that : “I introduce the Bill”, there will be a voice vote. ...
(Interruptions) Please listen to me. ...(Interruptions) Before taking
voice vote, whoever opposes the introduction, they will be given a
chance. ...(Interruptions) This is the Rule. ...(Interruptions) You will be

given a chance to speak. Please understand the Rules. ...(/nterruptions)

SHRI ASADUDDIN OWAISI : Sir, I am on a Point of Order. ...

(Interruptions)

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN) : Mr. Owaisi,

you are a very senior Member. How can you say this? ...(Interruptions)

AT 308 : Had A1 9L i 1341 ot &1 91d 81 Reprs A
ST |

SHRI A. RAJA (NILGIRIS) : Sir, he is on a Point of Order. Kindly

allow him to raise it. ...(Interruptions)

AT e : 3T Ugd AT HAl Sif Bl did cifoid | Wide
3T TS P B I1d T8l § |

AT A& : A I(d UHR Sit, 3T T |

12114



7/9/22, 3:36 PM

THE MINISTER OF LAW AND JUSTICE, MINISTER OF
COMMUNICATIONS AND MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, there are two things. ...(Inferruptions) First is moving
the Bill, and then introducing the Bill. ...(Interruptions) 1 will move the
Bill, and let them make their comments before introduction and I will
reply to them. ...(Interruptions) It 1s very simple. ...(Interruptions) This
is the Rule. ...(Interruptions)

AT &8 : H-10 FA1 Sff Pad SAfd AR E |

SHRI T.R. BAALU (SRIPERUMBUDUR) : Sir, there are Rules and

Procedures for the House to run. ...(/nterruptions)

SHRI RAVI SHANKAR PRASAD : Sir, let me again clarify. ...
(Interruptions) 1 am only seeking the leave of the hon. Chair to move the
Bill. ...(Interruptions) Thereafter, they can put their objections, and I
will reply to them and introduce the Bill. ...(Interruptions) It is very

simple. ...(/nterruptions)

12.27 hrs

GOVERNMENT BILLS- Introduced
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